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Damodar Valley Corporation Enquiry 
►Committee Report. [Placed in Library  
J5ee  No. S-94/57]

A m k t o m i n t s  t o  A d m in is t r a t io n  o f  
E v a c u e e  P r o p e r t y  ( C e n t r a l ) 

R u l e s

The Parliamentary Sw rf'ary to the 
Minister 'of Rehabilitation and Mino­
rity Affairs (Shri P. S. Nasker): Sir, 
on  b e h a lf o f S h ri M eh r C hand K h an n a 
I beg to  la y  on th e  T able, under sub­
section (4) of Section  56 o f th e  A d ­
m inistration o f E vacu ee P ro p e rty  A ct, 
1950, a cop y o f th e  N otification No 
S  R O. 867 dated  th e 2nd M arch, 1957, 
naking certain  am endm ents to the 

A dm in istration  o f E vacu ee P r o p lr tv  
(C e n tra l)  R ules, 1950. [P lace d  in  
Library  S ee  N o S-95/57]

A n n u a l  R epo r t  a n d  A c c o u n t s  o f  
H in d u s t a n  b o u s in g  F a c t o r y  

( P r iv a t e ) L im it e d

The Deputy Minister of Works, 
'Housing and Supply (Shri Anil K.
C h a n d a ): S ir, I beg to la y  on the 
T ib le ,  under sub-section  (1) o f S ec­
tion 639 of the Com panies A r t  1956, 
a cop y of the A n n u al R ep ort and 
A ccoun ts o f the H industan  H ousing 
F acto ry  (P riv a te)  L im ited  fo r the 
v ta r  ending 31st J u ly , 1956 [P laced  
*n Library S ee  N o S-96/571

R e p o r t  o f  R e h a b il it a t io n  F in a n c e  
A d m in is t r a t io n

The Deputy Minister of Finance 
(Shri B. R. Bhagat): S ir. I b eg  to  la y
on the T able, und er sub-section (2) o f 
section 18 o f th e R eh abilitation  
F in an ce  A dm inistration  A ct, 1948, a 
copv o f the R eport 0*  the R eh a b ilita ­
tion F in an ce  A dm inistration  fo r th e 
h a lf  y e a r  ended the 31st D ecem ber.
1956 [P laced  m  Library See  N o 
S-97/571

S t a t e m e n t  s h o w in g  p r o g r e s s  o f  
a c t i o n  t a k e n  u n d e r  s e c t i o n  34(1 A )  

to r  t h e  I n d ia n  I n c o m e - T a x  A c t

The Deputy Minister of Finance 
'(Shri B. R. Bhagat): S ir , I b e g , to  lav  
on the Table a copy o f the statement 
■showing p rogress of actio n  in  cases

dealt w ith  u n d er section 34 (1A )  o f 
th e Indian  Incom e-T ax A ct, 1922, upto 
31st M ay, 1957, in  p u rsu an ce r t  an 
assurance g iven  on th e 18th S ep tem ­
ber, 1954 during the discussion on the 
Indian Incom e-Tax (A m endm ent) 
B ill, 1954 [P laced  in Library. S ee  
No S-93/571

A m f n d m e n t s  t o  t h e  C e n t r a l  E x c is e  
R u l e s

The Deputy Minister of Finance 
(Shri B. R. Bhagat): Sir, I beg to la y  
on the T ab le, u nder section 38 of the 
C en tra l E xcises and S a lt A ct, 1944, a 
copy of each o f th e  fo llo w in g N otifi­
cations m akin g certain  fu rth er am end­
m ents to the C en tra l E xcise  Rules, 
1944 —

(1) S R O  1591, dated th e 16th M ay, 
1957, and

(2) S R O  1767, dated  the 1st June,
1957
[P laced  m  Library See  N o  S-99/57]

C O R R E C T IO N  O F  A N S W E R  T O  S U P ­
P L E M E N T A R Y  Q U E ST IO N

The Deputy Minister of Planning 
(Shri S N. Mishra): Sir, w ith  vour 
perm ission I w ould lik e  to correct a 
statem ent w hich I m ade m re p h  to a 
su p p lem entary arisin g out o f S tarred  
Q uestion No 12 today T he tim e-lim it 
fo r  the subm ission o f the annual 
p lans b y  the States m com plete 
details, is th r end of M av and not the 
end o f M arch

P R E S ID E N T ’S A S S E N T  T O  B IL L S

Secretary: S ir I la> on the T able  
the fo llo w in g  fou r B ills passed bv the 
Houses o f P arliam en t during the First 
Session of Second Lok Sabha and 
assented to  by the President since a 
repor* w as last m ade to the Hou<-c on 
the 13th M av, 1957 —

(1)  T he P io vision al C ollection  o f 
T a ^ s  (Tem porary Am end* 
m ent) B ill. 1^57.




